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(b) Certain clauses of (lie scheme are 
being reconsidered in the context of the U. 
K. laws and policies. 

PUBLIC AND ANGLO-INDIAN SCHOOLS 

719. SHRI B. C. P VTTANAYAK : Will 
the    Minister    of      EDUCATION    
AND YOUTH SERVICES be pleased to 
state : 

(a) whether it is a fact that the Govern-
ment of India are unable to implement the 
national educational policy in the schools 
run bv the Inter-State Anglo-Indian Educa-
tion Board and in the Public Schools; 

(b) whether Government propose to 
ascertain the total amounts of grants re-
ceived by these schools annually and also in 
lumpsum from the British High Commission 
in India, the U.S. Embassy, C.I.A. and the 
PL. 480 Fund: 

(c) whether the Government of India 
have entered into any agreement with the 
British Government regarding tnese 
schools; and 

(d) the names of the examinations con-
ducted by these schools, the details of the 
courses prescribed for them and the regular 
examinations to which these examinations 
are considered equivalent ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
YOUTH SERVICES (SHRI BHAKT 
DARSHAN) : (a) The implementation of 
National Policy in respect of schools in 
general is the concern of the State Govern-
ments. As far as the schools run by the Inter-
State Anglo-Indian Education Board are 
concerned, it has not been possible to 
enforce the principles enunciated in the 
National Policy Resolution in all schools in 
view of the provisions Of Article 30 of the 
Constitution of India giving a right to all 
minorities to establish and administer edu-
cational   institutions   of   ttteir   choice. 

As regards the Public Schools, the Indian 
Public Schools Headmasters' Conference 
resolved at their conference held in 
February, 1969, that every endeavour should 
be made to make it possible for a wider 
public to avail itself of education at its 
schools and that the member schools should 
take all measures to find ways and means of 
instituting scholarships on the basis of 
means and merit basis. 

 
(b) The necessary information is being, 

collected and will be laid on the table of the 
Sabha as soon as possible. 

(c) No, Sir. 

(d) The necessary information is being 
collected and will be laid on the table of the 
Sabha as early as possible. 

REQUEST FROM BIHAR FOR FINANCIAL 
ASSISTANCE 

720. SHRI BHOLA PRASAD ; Will the 
Minister of EDUCATION AND YOUTH 
SERVICES be pleased to state : 

(a) whether the Government of Bihar has 
requested for financial assistance from the 
Union Government in order to make the 
system of payment of salaries to the college 
teachers regularly;  and 

(b) if so, whether the Central Government 
are considering their request sympa-
thetically  '.' 

THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V. K. R. V. 
RAO) : (a) and (b) The State Government of 
Bihar had requested that the Central assistance 
for rmplementalion of the U.G.C. pay scales 
for university and college teachers may be 
continued beyond 1970-71 upto the end of the 
current Fourth Five-Year Plan period. The 
State Government has been informed that it 
was not possible to make a departure in the 
case of Bihar alone from the approved terms 
of ilie Scheme and provide assistance for a 
period of 8 years in all, i.e. upto 1973-74, :is 
against five years as originally envisaged in  
the Scheme. 
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f[   ] English translation. 
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Normally then is no practice to convert 

loans into grant and the repayments are 
effected as and when payments fall due. 
However, durinj the last two years, in the 
context of debt relief, a small part of the debt 
pay me its amounting to Rs. 9.8 crores was 
com erted into grants. Terms and conditions 
attached to current loans from various 
countries/institutions are given  in  the A 
mexure.     (See below) 

Outstanding amounts of foreign loans are 
repayable o/er a period, extending in some 
cases to i s much as 50 years, out of export 
earrings and other external receipts. It ma- not 
be meaningful, therefore, to talk of pa capita 
burden of foreign loans. If, howi ver, the total 
amount outstanding is divk ed by the 
estimated population, it will ome to about Rs. 
92.92. 

The members of the Aid India Consortium 
commit aid on annual basis. As regards the 
current year, all the member countries of the 
Consortium announced their provisional 
commitments of aid, subject to approval of 
their Legislatures, at the May, 1970 
Consortium meeting. In some cases the 
bilateral agreements against commitments for 
1970-71 have already been signed. Aid 
Agreements with Belgium, Canada, Denmark, 
France, Italy, Japan, Sweden, U.K.. USA and 
IBRD/ IDA have yet to be signed either for 
full amounts or balance of the total commit-
ment. Terms and conditions of current loans 
are given in the Annexure. The terms of 
repayments of loans, vet to be signed, will be 
known when the bilateral credits   are  
negotiated   and   signed. 
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